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Covemment of Jammu & Kashmlr

Department of Forest, Ecoloty & Envlronment
Civil Secretariat, l&K

rt*tl

NONFICATION

Iammu, llG Er.'\t zmo

s.o- 'llil_ (E)- rvhereas the use of Aadhaar number to estabrish identity
enables individuals to receive subsidies, benefits and services rn a convenient and
seamless manner, obviates the need for multiplicity of documents to establish i;;il;
simplifies processes and promotes haruparency and efficienry:

And whereas the Ministry of Ele"for,ics and Inlormation Technolo-,
Governmmt of India, alter consurtation with the unique Identification Arth;;;t;;
India (UIDAI), had allowed vide ih letter no. eF. No. t3(6)/ZAt2-EG _il. d;hd
M.12.20?5 to the Forest, kology and Envtonment Deparunent, thereinafter refenJ
tro as the said Agency), Govemment of tammu and Kasi'tmit therrinufte, rufened to;
tre said Government) for the purposes prescribed under suLrure (1) of rure 3 of the
Aadhaar Authentication for Good Govemance (social we*are, tnnovation,
Knowledge) Ru.les, 2020 (hereinafter refened to as the said nrles) that the said
Govemment / Ministy/ Departsnent/ Agency may be allowed to pedorm
authentication and be permitted the use of Aadhaar numbo during authentl.ution r-
establishhg identity of Aadhaar number holder and notify the same under rule s or
the said mles read with sub-ctause (ii) of clause @) of subsection (4) of section + or tt e
Aadhaar (rargeted Delivery of Financial and otlrer subBidies, Benefib and s"*i""sj
Act, 2016 (hereinafter referred to as the Act):

And whereas, the Aadhaar authentication shall be performed for usage of
digitial pladorm to ensure Good Govemance ftercinafter referred to as the-said
purpose) as prerribed under subrule (1) of rule 3 of the said rules and the
performance of Aadhaar authenticatio_n for_the said purpose shall be on voluntary
basis and that the said Deparhnent shall perform the Aadhaar authentication only for
esablishing the identi$ of Nomadic graziers for issuance of Grazing pass and
collection of fee, using Yes/No Authentication facility. [hereinafter referred tro as the
use case(s)1.

NIow, therefore, in pursuance of rule 5 of the said rules read with sub-clause (ii)
of clause p) of sub-section (4) of section 4 of the AC and in the supersession of
notificaiton S.O 2C of 2025 dated 286 lanuary, N26, the said Departsnent hereby
notifies the following, namely: -

(1) The Forest, Environment and Ecology Deparfnent, of the Govemment of
Jamrnu and Kashmir as provided in the Act, shall obtain the consent of the
Aadhaar nurnber holder for the purpose of authentication herein.

(2) .l.s p.er sub- rule (2) of rule 3 of the said nlles. Aadhaar authentication is on
volt ntary basis. The Forest, kology and Enviomment Departsnent shall
irrform tc the ,\adhaar number holder of altemate and viable means of

gpg- jdent.fication and shall not deny any service to the Aadhaar number holder for
V{z' rfi;ingto, or being unable to, urdergo Aadhaar authenticaitaon, namely:-

+/"



i. Bnnk or Post officc pnrdxxrk wlth [,hokr; or
ii. Pcrme ncnt Arount Numhr ( pAN) Cnrtl; or
iii. Possport; or
ir'. Ratitrn Carrl; or
v. Vohr ltlentity Cartl; or
vi. Drivirrg licr:nse issued 

-by...thc 
Licensing Authrrrity unrler th1 MltorVchicles Act, 1988(59 of t 98lt); or

vii. Ceftificah of ldcntity having_photo of such pcrson issued by a Cazetter1Officcr or a Tehsllder or an official letter headl or
viii. Any other document as specified by the Deparrmenl

This notification shafl come into effect from the date of its publication in thcofficial Gazette.

By order of the Govemment of Jammu and Kashmir.
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Commissioner/ *.:,::fil I;ljm:;
No. Fgr-IT/61l202t02 Dated:- 1b.g4.2g26
Copy to the r
1. [d. Advocac General, J&K.
2. AII Adminstsative Secretaries to the Govemment.

3. Principal Secretary to the Hon'ble Chief Minister, J&K.
4. Principal Secreary to the Hon'ble Ueutenant Governor, I&K.
5. Principal Resident Commissoner, J&K Govemment, New Delhi.
5. Principal Chief Conservator of Forests/HoFF, J&K.
7. Director General of Police. |&K.
8. Director General, JEiK Institute of Management Public Adminisuation and Rural

Development.
9. Chief Electoral Officer. J&K.
10. foint SecretaryflKl), Ministry of Home fuIairs, Govemment of India.

11. Divisional commissioner, Kashmir/Jammu.

12" Chairperson, J&K Special Tribunal.

13. AII HoDs/ Managing Directors.

14. All DeputY Commissioner'

15. Director Informatio& I&K.
16. General Maruger, Govemment Press, J&K for publication in the Govemment

Gazettee.
17. Director, Archives, Archaeology and Museum, J&K'

18. OSD to Hon'ble Minister, t*;"t St rLti, Forest Ecology and Environment and

Tribal Alfairs Department, for kind inlormation of the Hon'ble Minister'

19. Private Secretary to Chief Secretary, J&K, for information of the Chief Secretarv'

J&K
20. 

'ftivate 
Secretary to the Commissioner Secretary' to the Government' Forest

Ecology ard Environment, for kind information of the Commissioner Serretary'

21. Office File.

(Sha Baba)

Urder SecreSry to

il.-.Z--
the Govemment


